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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

.  Original Application No. 506 of 1998

•  New Delhi, this the 20th day of July., , 1 998 ■

Hon'ble -Mr. R K Ahooja Member (A)

K

Sh. ,.N Banerjee, S/0 Sh'. (late)
U.N. Banerjee, 9/3/6588, Dev
Nagar, New Delhi.

(Applicant in person)

Versus

Union of India, through ''

1. The Secretary, Deptt. of
Expenditure, Ministry of
Finance, ■North Block, New
Delhi.

2. The Chief Controller Pension,
^  Central Pension " Accounting

Office, Trikoot-2, Bhikaji
Cama Place, New Delhi.

\
3. Director General, All India

Radio, Parliament Street, New
Delhi.'

4. Manager, United Bank of
India, Madras Hotel Building,
Connaught Ci,rcus Branch, New
Delhi.'

(By Advocate - Sh. -D S Mahendru)

—APPLICANT

— RESPONDENTS.

\

ORDER (ORAL)

BY„ MR. R K AHOOJA. MEMBER (A) -

The applicant was retired as Upper Division Clerk

in August, 1982. Under the rules for receiving his

pension he had to file necessary 'life' certificate in

November 1992. The applicant admits that he could not

file his 'life certificate' from 1992 to 1994. In 1995,

he. filed the requisite certificate. According to the

applicant ,,the papers were processed and disbursal orders

were, delievered to. the respondent. No. 2 as . 'time?-barred

n-



^2) A T/However, the respondents ^jV
„,„.rforaer. .PoUcer. Pae oow^L-
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of PPS

.  H t NO 2 pas fUed an Affidavit statin,
""" I since teen issaed on 2e....B an^ »,nattPe PPO ed to .NaPa«-

3.7.98 the same Branch, New Delhi for
rndia Connaught Circas Branch,BanK of mdi . u„e-harred arrears

, Mking pavmen ^opUe®"'^- ®

'  ̂ ^^""""lerson slits that he has not Beenapplicant present tne said amount. He

Thar"sinoe the delav in Pav-n^also submits. a of the respondents
berate on the paro

"\r'direoted to pav the penal interest on thethey may be direc

said amount.

idered the matter, it is an admitted
3^ I have consi ^^3

_ . the initial delay was asposition that ^=rtain certificates
f  the applicant to submit certaifailure of the P ^^,,3 also

between 7992-99. ^ ,,„ai .eoision and
BPtbeen expeditious enough a aase of

U  » the amount. However, it
"  " of retiral benefit on superannuation. 1 er„.

t mclined to grant the prayer of the
"  t t interest. Since the main reliefapplicant for paymen o applicant
1  nf the amount soughtfor disbursal .aapondents, nothing

pas substantially been met by
.further survives in this case.



U"'--' Accordingly OA is dismissed as infractuouj

granting liberty to the applicant to file a Misc.

Application for revival of this OA in case the amount has

not been credited in. his account. No costs..

(R K AHOOJA)
MEMBER (A)
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